QA/3/86
Coram : Hon'ble Mr. P.He Trivedi : Vice Chairman
Hon'ble Mr. P.M. Joshi % Judicial Member

6.10,1987

Neither applicant nor his advocate present,
Admit, Iss ue notice on the respondent to reply
within 45 days from the date of this order.
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" Adjourned to 9th December, 1987 for further direction.
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(P.HeTrivedi)
Vice Chairman

(Peliedoshi)
Judicial M




0.A./3/86

CORAM : Hon'ble Mre. P.H, Trivedi .. Vice Chairman

Hon'ble Mr. P.M. Joshi e+« Judicial Member

9/12/1987

Neither applicant nor his zdvocate preégﬁ:Mr. B.R.
Kydda for the respondents present. Reply has been filed.
Zpplicant mey file rejoinder if any within one month of
this order. The case be fixed for final hearing mm in
August, 1988.
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(pH Tri\?gai )
Vice Chairman

( P M Joshij
Judicial 1}
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CC.AM ¢ Hon'ble Mr, P.He Trivedi .. Viece Chairman

. Hon'ble Mr. PeM. Joshi ee Judicial Member
8/03/1988

| Learned advocate Mr. V.B. Vasani for Mr., B.B.
| Gogia for the applicant requests for adjournment as
Mr. Gogia is unable to attend the Tribunal. Allowed.

e yei) §§7 Faryey alfroctiap .
The case be adjourned to 29/3/1988 for admission.

Do

( P H Trivedi )
¥ Vice Chairman

( P M Joshi )
Judicial Member

*Mogera




Iior‘./182/88
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Oo:zlo/3/86

CORAM : Hon'ble Mr. P.H. Trivedi .. Vice Chairman

Hon'ble Mr. P.M. Joshi ee Judicial Member

12/04/1988

Heard learned advocetes Mr. B.B. Gogia and Mr.
B.R. Kyada, for the applicant and respondents respectively.
Rreodoash B chaon Almad
The orders require)lto be paseed = 12.8.1987 has not been
produced - The matter O.2A./3/86 be fixed for finel hearing
on 26th April, 1988. With this order M.A./182/88 stands

disposed of.
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( P H Trivedi )
Vice Chairman

*Mogera




05/07/1988

Heard Mr. B.DB.
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OA/3/86

Coram : Hon'ble Mr., P.He Trivedi

Vice Chairman

Hon'ble Mr. P.Me JOshi : Judicial Member
3/1/1989

Heard Mr.B.B.Gogia and Mr.B.R.Kyada }earned
advocates for the applicant and the respondents.
Learned advocate for the respondents states that
the petitioner has filed an appeal against the
impugned order against which he seeks relief in this
case and that the éppeal will be decided within =

4

Ul

days from the date of this order, and on this

the learned advocate for the petitioner withdraws
the case with a permission to f£ile another case if
there is any cause arising from the court of the
appellate authority. Permission allowed. With this

order the case 1s disposed of as withdrawn.
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